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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BINCH NEW DELHI,.

&

Oahe Noe 1430/90

New Delhi, dated the 23th Aug,,1294

Coran

Hon'ble Shri S.R. Adigs, Member {Q)}

Hon'ble Smt. Lakshmi Swamninetha, Member{Judicial)

Shoi Kedar Nath

R/o A<96,,Police Colony,

Sekur Basti, P.S5. Serswati Vihaer,
Mew Dalhi=110034

tewe Anplicant
-\ (By Aduocate Shri Ashok Aggarwal )

/
. V/s
Telelhi Administration
through Commisaioner of Police,
Police Headguarter, D.P.Estate,
Wew Dalhi, '
ses RESpondend

{8y Advocate Mrs Aunish Ahlauat )

JUDGMENT {ORAL)

‘ {Hon'ble Shri 35,R.Adigs, Member (4))
In this application, Shri Kedar Hath, Bonstable,
Tt .
Delhi Police has prayed for guashing( impurgg‘efti word issue® in

paragreph 8(a) of the rtelief sought, Should read quashed ¥ ag

clarified by Shri Ashok Aggarwal,ld.counszl for the applicant)

N . by .
tha impugned order dated 2231141989y pessed in appeal, agl{”

FiS ek A ’
eoniiening  the order of the disciplinary authority - . .ated
Lo btep “/5/21// e ] [/’/;/rzzm/* il

12.4;1989AF02 Torfeiture of S years approved saruica%)pgymanantly

/ ,
entaliling proportionate reduction in his salary for a pericd of
% yeare, together wdth treatment of suspension period wed, Fi20.2,68

/“ to 4.5.88 as skready not spent on dutys ‘ <




2y Wle have heard Shzi Ashok Aggaruwal,counsel for the

applicant and M3 Aynish Ahlawat,counsel for the respondents,

3a it/is nointed out to us by both the learned counse%
that the applicent éh;i Kadar Pa@h,'alongwith ;onwtable Shri
Arvind Kumar and‘constable‘éhri Pﬁran Singh ugre.procaoded
ageinst in a join:t departmental e;'iquiryn'

&, Thesz proceedings ended in constabls Puran Singh
being exonsrated, The .applicent: receiving the impugned

penalty and constable Arvind Kumar receiving the penalty

of dismisaal from service, Constable Arvind Kumar challengsd

the paﬁa;ty imposed vide 04 No+22/94 which was decidad

by the Principal Bench of this Tribunal in judmment dated

Te6e94. That judgment while maintaining tha findings of the
: C Ymiled # o y ]
enquiry authu:ityy;the case back to the Additional Comnissioner

of Policé(tba Appallate Authqrity) to recomsider the quantum

af punsibment imposed upon Arvind KumaT in the light of the

obssrvations made in the body of the judgment and thereafter

pess a detailed speaking order giving reasons for the sSame,

5 Shrei Rgaﬁwal prays that a similer direction be issus

'in the present case alsa, to which Mrs.fhlawat has no objsction,

6a Under the circumstances, we dispose of this O.ie by
fhe omse '
- A’”
ramitting zﬁ(back to the Additional Commissioner of Pplice

(Appellate Authority) with 2 direction to reconsider the




‘3 -

guantun of punishment levied upon thaz applisant
case in the licht of the observations

and psss a speaking order after giving daetailed

off the same, Ng costs,

N

7o ¢ - (’;3-,,»"—"“11'6“'2'“‘
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(Lakshm Swaminathan) —

Menber{3)



